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JNTRODUCTION 

I, the Chairman, Committee on the WeJlfare of Scheduled Castes .ncr 
Scheduled Tribes having been authorised by the Committee to submit the' 
Report on their behalf present this Thirteenth Report (Seventh Lok SlIbh.t) 
on action taken by Govemm£'nt on the recommendations contained in the· 
Twenty-ninth Report (Sixth Lok Sabha) on the Ministry of Works and' 
Housing (Works Division)-Re~ervations for, and employment of Scheduled 
Castes and Scheduled Tribes in the Centra) Public Works Department. 

2. The Draft Report was considered and adopted by the Committec 011. 

the Welfare of Scheduled Castes and Scheduled Tribes at their sit.ting held: 
on the 19th March, 1981. The Report has been divided into the followlD& 
chapters: 

I. Report. 

n. Recommendations/Observations which have been accepted by 
Government. 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies. 

IV. Recommendations/Observations in respect of which replies of 
Govt. have not been accepted by the Committee and whicll. 
require reiteralion. 

V. Recommendations/Observations in respect of which fiDal reply at 
Government has not been received. 

3. An analysis of the action taken by Government on the rec:ommenda-
liODS contained in the Twenty-ninth Repon (Sixth Lok Sabha) of t'" 
Committee is given in Appendix. It would be observed therefrom that oat 
of 33 RCOIDIDCDdations made in the Report, 17 recommeadatioD. that • 
51 per c:eDt bave been aa:ep1Cd by the Government. The Committee tb 

(v) 



(vi) 

ItCIt deMrc to pursue threc recommendations i.e. 9 per cent of their recom-
mendations in view of Govctnment replies. In respect of one recommcnda-
tion i.e., 3 per cent reply of Government has Dot been accepted by the 
Committee and requires reiteration. and for 12 recommendations i.t., 37 
per cent., tinal replies of Government have not been received. 

April R. 19R I 

Chaitra 18, 1903 (S). 

R. R. BHOLE, 
Chairman, 

Committee 011 the Welfare of 

Scheduled Ca~f('S and Scheduled Tribes. 



-CHAPTER 1 

REPORT 

The ·Report of the Committee deals with ·the action taken by Govern-
rment on the recommcndations contained in the Twenty-ninth Report 
ot'Sixth Lok Sahha) on the Ministry of Works and Housing (Works nivi-
.sion) -Reservations {or, and cmployment of Scheduled Castes and Sche-
,duled Tribes in the Ccntral Public Works 'Department. 

1.2. The Twc-nty-ninth Repor.t was presented to Lok Sabha/Rajya Sabha 
-on the 27th April. 1979 and on the samc date, it was sent to the Ministry 
,of Work~ and Housing (Works Divi-sion) for communicating the action 
taken on the recommt'ndalions containcd in the Rcport within a period of 
three months. Replies of Govcrnmcnt wcrc rcceived by the Committee on 
·the 8th January. 1980. On (,;crutiny. it was found that out of tOlal of 33 
·re,ommendatiom. final replies had heen senl in rC'>pect of 21 recommenda-
tions only and in respect of the rcmaining 12 recommendations th~ replies 

-were interim. even though they wcre received morc than eight months after 
the datc of thl' presentation of the Rcport to Lok Sabha/Rajya Sabha. 
Remindcrs wcrc scnt to the Minjstry at difTercnt levcls on 17th January, 
29th Fehruary. 28th Marl'll. 15th April. 29th May. I st July. I st August. 
25th August. lind 111th Novcmher. 1980 and 11th February. l'lln but of 
no :Ivail. 

1.3. The CommJltee strongly deprl'<'ate the attitude .f the MiniMtry of 
Work!li and HouslnK (Work./i Divisiou). 1bey feel that their Report bu 
been treated in a most ca.uaI manner and no sincere etforts have beea 
m:I~ to furnish final replies to the recommeudadOll!i cOIltalaed In die 

Report even after fbe sdpulated period of tbree moatiu ud luplte of 
repeated ~minden. The C('mmittee would Db the C.oventment to take 

1RIitabie actioa spins. those ".0 are responsible for tbls sel'iou8 ..". 

1.4. In para 2.23 of the Report, the Committee had dCliiired 'hill copiClii 
of all advertisement .. issued by the CPWD should invariably be sent to the 
10cal Scheduled Caste and Scheduled Tribe MLAs and MPs as well as to 
the Members of the Committee on the Welfare of Scheduled CaslC5 and 
'Scheduled Tribes so that they may sponsor suitable Scheduled Caste and 
Scheduled Trihe candidate. for employment in the CPWD. 

1.5 The Ministry of Works and Housing (Worn Divisioo) in thelr 
reply dated the 8th January, 1980 have stated that notifying the vaCSD-
-del to the local MLAB and MPs as well as members 01 the Committee OIl 
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the WeUare of Scheduled Castes and Scheduled Tribes ,it may be mention-
ed that this is a general question which is to be made applicable to all the 
Departments of Government of India. The Department of Personal and. 
Administrative Reforms are the proper authority for i~uing general ins-
tructions in this regard. The recommendations of the Committee has been. 
forwarded to them for appropriate action. 

1.6 De Committee reiterate that copies of all advertisements issued by 
tw C.P.W.O. should invariably be sent .. the local Scheduled Caste aad 
Scheduled Tribe MLAs aDd MPs aDd as well as to the Members of the-
Committee on the Welfare of Scheduled Castes aDd Scheduled Tribes so 
that they may also sponsor suitable Scheduled Castes and Scheduled Tribes 
for employment in the C.P.W.O., as is being done by other departmeDfs/, 
agencies of the Government of India. 



CHAPTER II 

RECOMMENDA TIONS/OBSERV A TIONS WH JCH HAVE BEEN 
ACCEPTfD HY THE COMMITTEE 

Recommendation SI. 1\0. ] (Para 1.15) 

While the Committee would discllss ill ~uccl:eJing paragraphs 111 Je(:lil 
the various aspects of uppl1cation of l'eservutJOn orders by (he Ministry of 
Works and Housing/C.P.W.D. they would like to mention at the ou(se~ that 
they are distressed to note t;:il the implementation of reservation orders in 
the C.P.W.D. and ;lho in th.:;r Regional Offices has bl:cn mo~t t'lrdy and 
unsatisfactory. 

Reply or Gm'crnmcnt 

The observations of the Committee have been noted. Action is heing 
taken to improve the position. 

[Ministry of Works and Housing (Works Division) O.M. "'0. 210J2(2)/79-EW-2 dated the Rth .Januury. Inn.' 
Rccommendation SI. No.2 (Pam 1.]6) 

The Committee note that in order to give due represen.tation I\) the 
Scheduled Castes and Schedu'ed Tribes in various regions of C.P.W.D., the 
Ministry of Works and Housing/C.P.W.D. in consultation with the Depart-
ment of Personnel and Administrative Reforms, have worked out the 
revised reservatioll6 to be followed by all regions of C.P.W.D. I)n the basis 
of population of the States covered by each of these regions. These have 
since been communicated to the Regional Offices for implementation with 
eff~t from the 1st March, 1979. The Committee need hardly emphasi5e 
that unles.r; all the orders/instructions on the subj~t are followed in letter 
and spirit by all the appointing authorities in the C.P.W.D., the position of 
the Scheduled Castes and Scheduled Tribes is not likely to imj'rove. The 

Committee would like to impress upon the Ministry of Works and Housing 
and C.P.W.O. to devise adequate checks to ensure rigid impJementaticn of 
the extant orders on the subject. 

Instructions bave already been issued to aU the concerned officers in the 
C.P.W.D. for proper maintenance of rosters to provide reservation for' 

s 
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Scheduled Castes and Scheduled Tribes in services. The Liaison OfticO}r5 
1have been directed that instnlctions regarding inspection of rosters should 
!be observed strictly. The inspection of rosters has been taken in hand. 

The relaxations provided in the brochure of reservation for Scheduled 
tCastesfScheduled Tribes are being given. In addition, in the case of com-
petitive examination for recruitment of Junior Engineers this year, the 

.percentage of qualifying marks for Scheduled Caste/Scheduled Tribe can-
didates has been brought down to 35 per cent overal as against 50 per cent 
in Technical and 55 per cent in aggregate prescribed for general candidates. 
'Similarly, for interviewing th~ qualifying candidates, instructions have been 
;issued to the concerned authorities to adopt very liberal attitude in respect 
of Scheduled Caste/Scheduled Tribe candidates as compared to general 
candidates. To clear the shortfall in the grade of Stenographers Group '0' 

1he Senior Engineers (Coord) have been asked to send their LDCs belong-
ing to Scheduled Caste/Schedu~ed Tribe community for training in Steno-
'graphy and appoint them in the grade. In this regard, beginning is being 
made at Ol'lhi where the Senior Engineer (Coord) is sponsomig about (;0 
Scheduled Caste/Scheduled Tribe candidates, in batches, for training with 
the YMCA, in Stenography, by paying an initial fee of Rs. 75/- per candi-
date plu!\ a monthly fee of Rs 15/-. After they obtain the required certi-
ficate of proficiency the Senior Engineer (Coord) will absorb them against 
the vacancies of Stenographers Group '0' in Region A. Similar arrange-
ments are expected to be made very shortly in Region 'B' at Calcutt" and 
'Rejlion 'C' at Bombay. 

[Ministry of Works and Housing (Works Division) O.M. 
No. 21Ol2(2)/79-EW-2 dated the 8th January, 1980.] 

Reco_ .. CioD SI. No. 8 (pan 2.24) 

The Committee are not slIre whether the C.P.W.D. communicate the 
-reason. for rejection of Sch~uled Caste and Schedueld Tribe CaDdidates 
-spon4Jored by the Employment Exchanges although specific orden have 
been issued by the Govemment of India in this regard. The Committee 
would .tress that specific rea.~ftS for rejection of Scheduled Caste and Sche-
duled Tribe candidates who have been sponsored by the Employment 
Excha1tps shoul4 iDvariably be communicated 10 the Employment Ex-
cballlCS 10 order to enable them to sponsor in future the fiaht typo of 

'Scbedulld Caste and Scheduled Tri~ candidates. 
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Reply of Govern_eDt 

Instructions have been issued to all concerned to intimate tbo 
'Employment Exchange the reasons for rejection of Scheduled Castel 
:Scbeduled Tribe Candidates sponsored by them. 

[Ministry of Works and Housing (Works Division) O.M. No. 
21012(2)J79-EW-2 datd the 8th January, 1980.] 

Recommendation SI. No.9 (Para 1.25) 

The Committee note that the recruitment of Junior Engineers i~ made 
Ihrough an All India competitive Examination conducted by the C.P.W.O. 
In order to attract more Scheduled Caste and Scheduled Tribe candidates, 
the Director General of Works, during the course of evidence, hav:: ;!greed 
to open more such centres specially where there is concentratiOn of Sche-
<luled Castes and Scheduled Tribe population. The Committee would like 
to be apprised of the final decision taken in the matter. 

Reply of Government 

The decision to hold an examination for direct recruitment to Junior 
Engineers" posts was taken in April. 1979 and :he Notification was ~cnt for 
publication on 25-4-1979, The notification was published on 19th Maj 
1979 and the ex.amination was held on the 8th July 1979. Hene!!, it was 
not possible to ,act on this recommendation this year. Howev.:r, it has 
been deicded to have addItional Centres for the All India Comp:!titiw Ex-
amination for direct recruitment to Junior Engineers from the next year. 
The probable new Centres would be Nagpur in Maharashtra. Knrilpu' in 
Orissa and Dhond in Gujaral. 

[Ministry of Works and Housing (Works Division) O.M, No. 
:2101U2)/79-EW-2 dated tbe 8th January. 19RO,) 

Reoommendatlon SI. No. II (Para No. 2.32) 

The Committee during evidence had the opportunity w scrutinise a 
llumber of notifications/requisition!l sent by the Regional Offices to the 
Employment Exchanges aDd have found that rdautiom/conceliai'Oll5 
admissible to Scheduled Caste and Scheduled Tribe candidates have not 
been mentioned in the requisition sent to the Employment Exchanges. The 
Committcc consider it a serious lapa and empIwiJe that the Go\'cmmeat 
d India ordeft on the subject aR clear and thae sbould be meticuJOQ.~ly 
"foUowed. 

Reply of GOvenuaflit 

Instructions have already been isloed to all the appointing authorities 
the ...... tiou/coaceIlioDl admisaible to Scheduled Caste/Schedulccl Tribe 
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candidates must invariably be mentioned in the requisitions sent to Em-
ployment Exchanges and ,also in the advertisements. 

[Ministry of Works and Housing (Works Division) O.M. No. 
21012(2)j79-EW-2 dated the 8th January, 1980.] 

Recommendation Sl. No. 11 (Para 2.33) 

The Committee would also like thc C.P.W.D. to examine the feasibility 
of further liberalising these relaxations/concessions so that there could be 
greater intake of Scheduled Castes and Scheduled Tribes in their services 
in order to wipe out the shortf.alls at the earliest. 

Reply of Government 

The recommendation of the Committee have been noted. 

2. As first steps, for the purpos~ of this year's examination for recruit-
ment to Junior Engineers posts. the percentage of qualifying marks for 
Scheduled Caste and Scheduled Tribe candidates has already been brought 
down to 35 per cent overall as against 50 per cent in technical and 55 per 
cent aggregate prescribed for general candidates. So far as the assess-
ment of qualified candidates through interview is concerned, it is proposed 
to call the Scheduled Caste and Scheduled Tribe candidates separ.1tely for 
interview and also to adopt a more liberal attitude towards them vis-a-vis 
the general candidates. 

[Ministry Of Works and Housing (Works Division) O.M. No. 
21012(2)/79-EW-2 dated the 8th January, 1980.] 

lecommendadon Serial No. 17 (Para No. 1.58) 

The Committee also note that a large number of Junior Engineers have 
been promoted on ad-hoc basis as Assistant Engineers in the C.P.W.O. 
from the year 1973 onwards and all thc ad-hoc Assistant Engineers have 
gone to the court with the plea that thcir ad-hoc appointments should be 
regularlsed without having them considered by the Deparmental Promo-
tion Committee. The Committee feel that ad-hoc promotion tor the poll 
of A!lsistant Engineers, Executive Engin~rs etc. have done areat injustice 
to Scheduled Caste and Scheduled Tribe Officers. This method has b...--eR 
resorted to avoid giving benefits to Scheduled Caste/Scheduld Tribe aIi-
ten. If Ministry of Works and Housmg/C.P.W.D. had iny regard fOr 
coastitutiOD8l provisions and some feeling for Scheduled Caste and Schedu-
led Tribe officer, due representation could have been given !o such ofti-
cen. The Committee Itroagly recommend that DO ad-hoc promodoat 
should be done and· if this becomes i'Devitable proper representation for 
Scheduled Castes aDd Scheduled TrIbes should be ~. 
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ReDly of Government 

The Department has been compelled to make ad..Jwc appointments on 
account of officers of different ca ~egories having gone to court and on 
account of the injunctions of the Court with regard to their seniority. Had 
the Court not issued any injuction, the occasion for making ad-hoc ap-
pointments would not have arisen. However, even when ad-hoc promo-
tions are made by the Department. due reservations for Scheduled Castes 
and Scheduled Tribes are made in the promotions made from 1973 onward. 
It is the endeavour of the Department to see that ad-hol' promotions arc 
not made and the ad-boc promotions will bc J'cgulariscd as ~oon a~ the 
Courts vacate their injunction and give their final judgements. 

Comments of the Committee 

The Committee desire that while regularising ad-hoc promotions. due 
representation to Scheduled Caste and Scheduled Tribe employees should 
be given. 

[Ministry of Works and Hou'Sing (Works Division) O.M. No. 
21012(2)/79-EW-2 dated the 8th January, 1980.) 

RecommendatioD Serial No. 18 (Para No. 2.66) 

The Committee s'ress that while selecting pcC'Sons for posts to be filled 
in by deputation or transfer in the CPWD and its Regional Offices, 1\ fair 
proportion of such posts should be filled in by employees belonging to 
Scheduled Castes and Scheduled Tribes in accordance with lhe instructions 
contained in Department of Personnel and Administrative Reforms O.M. 
No. 36012/7/77-ESTT (SCT) dated the 21 st January. 1978 in this 
regard. 

The Commit'ee also feel that pro~er attention has not been given for 
deputing Scheduled Caste and Scheduled Tribe Officers abroad on some 
e~se or other and desire tn:!t instructions i!l5ued by Government of India 
in this regard should be meticulously fOllowed. 

Reply 01 Government 

The SUggestioD of the Committee to give preference to the Scheduled 
Caste/Scheduled Tribe candidates whUe filling up posts by deputation or 
transfer has been noted for appropriate action. 

As regards deputation of Scheduled Ca!J'e/ScheduJed Tribe officers 
abroad. iDItrUCtioas issued by the OovcrnmeDt of India in this bcblllf from 
time to time would be mcticulosly followed. 
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[Ministry of Works and Housing (Works Division) O.M. No. 
21012(2)/19-EW-2 dated 8th January, 1980.}. 

Recommendation Serial No. 19 (Para No. 8.13) 

The Committee are unhappy to note that the C .. P.W.D. have not fol-
lowed reservation in confirmation in certain categories of pon which are 
filled in both by direct recruitment and by promotion till 19-3-1974 lind 
this has since been rectified in consulation with the Department of Person-
nel and Administrative Reforms. The Committee fear that fOl' want of 
confirmation certain Scheduled C..aste/Scheduled Tribe officers might havo 
been superseded in certain categorh:s and this aspect needs thorough in-
vestigation. 

Reply or Govemment 

The- cases where reservation orders for confirmation in respect of the 
po~ts which are filled both by dircct recruitment and promotion. were not 
followed till 19-3- t 974, arc being examined and proper corrective measures 
are being taken to se: right the mi~take. wherever necessary. 

[Ministry of Works and HoU'Sing (Works Division) O.M. No. 
2lO12(2)f79-EW-2 dated Rth January, 1980.1 

Recommendation Serial No. %0 (Para No. %.76) 

The Committee are distressed to note that qui"c a large number of 
J»..ts have been dereserved in the C.P.W.D. under the plea that c3ndida'e'S 
belonging to Scheduled Castes and Scheduled Tribes are not available. The 
Committee are firmly of the view that vacancies reserved for Scheduled 
C.as'es and Scheduled Tribes should in no case be dereserved. 

Reply of GOvernment 

The de-reservation was resorted to only when all efforts to get suitablo 
Scheduled Caste /Scheduled Tribe candidates from various channel had 
failed. However, m future also the de-reservation would be resorted to 
only when there is no other alternative and strictly in accordance with the 
instructions contained in the Brochure. 

[Ministry of Works and Housing (Works Division), O.M.No. 
21012 (2)179-EW-2 dated Rth Jam1llry. 1980.] 

Reeommendat'on Serial No. 21 (Para No. !.II) 

The Committee regret to note that the position as regards asaoclatloo. 
of Scheduled Caste/Scheduled Tribe member in various Departmental R6-

" 
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eruitment/Promotion Committee both at the HQadquarters Ilt'Id other ofti-
ees of C.P.W.D. is not satisfac:ory. The Committee need bardly stress. 
the desirability of including a Scheduled Caste or Scheduled Tribe officer 
in the various Departmental RecruitmentlPromotion Committees Con-· 
si:uted by the C.P.W.D. so as to instil confidence in the Scheduled Caster 
and Scheduled Tribe employees and for that purpose, if necessary, tho' 
composition of Departmental Recruitment/Promotion CommiUeeoa may be-
enlarged. In case a Scheduled Caste or Scheduled Tribe officer of the 
required status is not availahle in the C.P.W.D. for the purpose, Ii Sche-
duled Caste or Tribe officer from another Department or the Central! 
State Government should invariahly be associated with such Departments) 
Recrui:ment/Promotion Committees. 

Reply of C.ovemment 

Suitable instructions have already been issued to all concerned to as-
sociate Members of Scheduled Caste/Scheduled Tribe on Departmental· 
Promotion Committee's wherever the composition of Departmental Pro-
motion Committees is not flexible steps have .already been initiated to mo-
dify the same so as 10 include an officer belonging to Scheduled Castel 
Scheduled Tribe communitie!\ as a member. 

fMinistry of Works and Housing (Works Division), O.M. No. 
21012(2) /79-EW-2 dated 8th January, 1980.): 

Recommendation Serial No. 23 (Para No. 2.8&) 

The Committee also note that daily-rated staff in the C.P.W.D. is· 
recruited on mus~er roll for short period for specific urgent work and nO 
reservation for Scheduled Caste and SchedLiled Tribe persons is made in 
-ucb cases. The Committee desire that the principle of reservation {or 
Scheduled Caste and ScheduJed Tribe should be suitably applied to the. 
maximum extent possible in such recruitment also. 

Reply 01 Government 

Muster Roll Staff is normally engaged on purely temporary works and! 
for sbort periods. The question of applying reservation in this category 
of staff has been taken up with the Department of Personnel and AdmInis-
trative Refonns and the Ministry of Labour. The decision taken in this-
reprd will be followed in future. 

[Ministry of Works and Houain, (Works Divilioo), O.M. No. 
21012(2)/79-EW-2 dated 8th January, 1980.) 
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COIlUlleDts of. the Committee 

The Committee urge that an early-decision in regard to application of 
'1'e,;erva'ions for Scheduled Castes and Scheduled Tribes in the recruitment 
-of Muster-Roll Staff should taken and the Committee apprised of the same. 

Recommendation Serial No. 16 (Para No. 3.18) 

The Committee fail to understand why not a single Scheduled Cas'.cl 
'Scheduled Tribe Officer was sent for training abroad out of 14 Clas~ I 
-officCfs sent for training abroad since ] 975. when such officers were avaHa-
bk in the Department. This indicate. lack of sincerety on the part 
-of Ministry/C.P.W.D. to send Scheduled Caste and Scheduled Tribe ofU-
cers on training abroad. The Committee strongly recommend th::lt Sche--
'duled Caste/Scheduled Tribe officers should also be impar:ed training 
abroad. The Committee note that due to inadequacy of resources, the 
C.P.W.D. has not been able to meet its t.raining needs and the proposal to 
set up a full-fledged Training Institute in Delhi with two regional centres, 
one at Calcu.ta and other at Bombay. is at present undcr examination of 
the Planning. The Committee hope that decision in the matter would be 
taken early so that Scheduled Castes and Scheduled Tribes at various levels 
could be deputed in larger number for training. The Committee also desire 
that while deputing officers to attend seminars and conferences and also 
to various training programmes in India or abroad, preference !:hould be 
given to Scheduled Caste and Scheduled Tribe officers in accordance with 
the instruc:ions issued by the Department of Personnel and Administrative 
Reforms in this regard as it wou'ld enable them to broaden their outlook 
-and also to build up specialised knowledge. 

Reply of Govemment 

The Committee's observations regarding sponsoring of Scheduled 
Caste/Scheduled Tribe for training abroad have been noted and preference 
will be given to thcm. It is mentioned that all options received for 
1.raining abrOad arc fully considered and persons are sent based on their 
mctit and seniority provided there is no vigilance case pending against 
them. The proposal for full-fledged training/institute is being pur-
'sued with the Planning Commission. 

[Ministry of Works and Housing (Works Division), O.M. No. 
21012(2)f79-1EW-2 dated 8th Januuy, 1980.] 

R~1IUDeIIdatioa Serial No. 27 (Pan No. 3::zJ) 

The Commit'ee note that the prescribed annual statements regarding 
'!'epresentation of Scheduled Castes and Scheduled Tribes in the services 
.of C.P.W.O. for the year 1977 were seDt by the Ministry of Works and 
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Housing to the Depar:ment of Personnel and Administrative Reforms OD 
the 16th April, 1978 although these statements should have been sent 

1atest by the" 31st March, 1978. The Committee would like the Ministry 
of Works and Housing to ClDsure that, in future, these statements are com-
,piled on the prescribed forms and submitted by all organisation under 
them as soon as after the lst January of the following year and latest by 
the lst March of that year as laid down in the Department of Personnel 

.and Administrative Reforms O.M. No. 17-3-7~S1T(scn dated the lst 
January 1972 so that the s~atements are submitted to the Deparment of 
'Personnel and Administrative Reforms in time. The Committee consider 
the proper compilation of returns and their timely submitsion to the con-
cerned authorities very important as these returns are the only mechanism 
'by which prope.r implementa~ion of reservation orders in favour of Sche-
(iulOO Castes and Scheduled Tribes can be watched. The Committee 
llherefore, need hardly emphasise that there should be no laxity in the pro-
per compila:ion and timely submissions of these turns. 

Reply 01 GOvernment 

Committee's directions to send the Annual Returns in time have been 
;noted by the scr Cell in the Ministry of Works and Housing (Works 
Division) for compliance. 

[Ministry of Works and Housing (Works Division), O.M.No. 
21012 (2)179-EW-2 dated 8:h January, 1980] 

Recommendation Serial No. Z8 (Para No. 2.24) 

The Committee would also like to suggest that these annual statements 
cn receipt by the Ministry of Works and HOlJISing should be critically 
examined and analysed so that prompt and effective measures are taken to 
remove the deficiencies noticed. 

Reply 01 GOvernment 

The Committee's recommendation has been noted for compliance. The 
'SCI' Cell in the Ministry of Works and Housing under the char!!e of the 
Deputy Secretary (Administration) has been instructed to examine and 
:analyse critically the annual statements as desired by the Committee. 

[Ministry of Works and Housing Works Division), O.M. No. 
21012(2)/79-EW-12 dated 8th January, 1980] 

BeeommeodaUon Serial No. 31 (Para No. 4.4) 
The Committee are perturbed to find that complltint books have not 

been kept in the offices of C.P.W.D. for registering complaints/representa-
tions by the Scheduled Caste and Scheduled Tribe employees and wouJd 
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therefore. like to suggest that separate registers for registering complaints/, 
representations received from the Scheduled Castes and Scheduled Tribe,. 
should be m,aintained by the Personnel Sections of the C.P.W.D. key posts. 
of which should be manned by the Scheduled Caste/Scheduled Tribe offi-
cers for effective implementation of various orders and clearing of back-
logs. The Committee would also suggest that a precise procedure should. 
be laid down by the C.P.W.D. to deal with such complaints/repre-
sentations and that it should be ensured that such complaints/representa-
tions are attended to with utmost expedition. These registers should 
at least be checked quarterly by the concerned Liaison Officers during the 
course of their inspection of offices under their control to ensure prompt 
disposal of complaints/representations received from the Scheduled Castc' 
and Scheduled Tribe employees and quarterly reports submitted to tm, 
Headquarters office of the C.P.W.D. for their information. 

Reply of Government 

Instructions havl' been issued for maintaining proper complaint books-
by all Senior Engineers (Coordination) offices and Central Office. A 
procedure has also been laid down to deal with the Complaints received 
from Scheduled Caste/Scheduled Tribe persons. AlI concerned have 
be!:n asked to ensure that such complaints/representations are a~tended 
to with utmost expedition. The Liaison Officers have also been asked 
to check these complaint books at least quarterly and this item has been-
included in the check list of team of Cen:raI Office which will go rollnd 
the regional office,s for cheCking the various measures in regard to re-
servation of Scheduled Castes/Scheduled Tribes. 

[Ministry of Works and Housing (Works Division), O.M. No; 
21012(2)/79-EW-2 dated 8th January, J980) 

Recommendation Serial No. 33 (Para No. 4.12) 

The Committee desire that a Brochure containing all orders/instructions: 
pertaining to reservations for Scheduled Castes and Scheduled Tribes and' 
other concessions/relaxations admissible to them should be brought out 
and copies thereof made available to all officers of the C.P.W.D. 

Keply of Government 

The Committee's recommendation has been noted for comolajncc~ 
The Brochure i~ under preparation and would be circulated to alI 'officers-
of 'he C.P.W.D. very shortly. 

[Ministry of Works and Housing (Works Division), O.M. No~ 
21012(2)/79-EW-2 dated 8t1i Jatruary, 1980) 
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RECOMMENDATIONS/OBSERVATIONS WHICH mE COMMIITEE 

00 NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT 
REPUES 

Recommendation Serial No. 5 (Para No. 1.15) , 

The Committee note that the Director of Administration in the Head-
quarters Office of C.P.W.D. has been appointed as Liaison Officer and an 
A5si'stant has been posted in the Cell with effect from 7.11.1978. Simi-
larly, Liaison Officers have been potsed in the offices of Superintending 
Engineers (Coordination) in all Regions of c.P.W.O. with a Cell working 
under them. One V.D.C. has been posted in each Cell to assist the Liaison 
Officer. The main functions of the Cells are to assist the Liaison Officers 
and to ensure due compliance of reservation orders issued from time to 
time and also to ensure prompt disposal of grievances of the Scheduled 
Caste and Scheduled Tribe employees. The Committee hope that these 
Cells have started functioning effectively and desire that the position with 
regard to the working of these Cells should be reviewed periodically by the 
Headquarters Offiee and organisational improvement, wherever necessary, 
shOuld be undertaken. The Committee also recommend that the Cells 
should be entrusted to work out man-power requirements initially for various 
categories of posts before making any recruitment or filling up of vacancies 
that may arise from time to time. 

The Committee hope that the Liaison Officers in various offices of 
C.P.W.D. would function with a sense of dedication and ensure that the 
shortfalls existing in the services of c.P.W.O. are wiped out at the earliest. 
The Committee further hope that thes-e Liaison Officers wiu foucus their 
attention 00 the proper maintenance of Rosters by the coneerned authorities 
and satisfy them5elves that the reservation orders are properly implemented 
by them. 

Reply of Govemment 
The Cells constituted in the C.P.W.D. for assisting the Liai60n Officers 

and for ensuriog due compliance on reservation orden as weIJ ~ prompt 
disposal of grievances of Scheduled Castes and Scbeduled Tribes are DOW 

functioniol effectively. 

Periodic reviews are being undertaken by the Headquarters office. The 
Liaison Oftk:er, He&aquarters bas already visited Calcutta and local 
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offices at Delhi and inspected the C.P.W.D. offices there with particular 
reference to implementation of Government orders relating to reservations 
for Scheduled Castes and Scheduled Tribes. 

The manpower requirements of the C.P.W.D. for the next five years 
from 1979 to 1983 indicating the tDtal requirements year-wise and the 
requirements of Scheduled Castes and Scheduled Tribes among them have 
been worked out and these have been forwarded to the Employment and 
Manpower Planning Division of the Planning Division Commission as well 
as the Director General of Employment and Training. 

Instructions have been issued to all the concerned authorities in the 
C.P.W.D. for proper maintenance and inspection of rosters in the various 
bffices. Instructions have also been issued for strict implementation of 
the Government orders for reservations of posts for Scheduled Castes and 
Scheduled Tribes as per the existing guidelines on the SUbject. 

Regarding wiping out the existing shortfall in different categories, certain 
clarifications have been sought for from the Department of Personnel and 
Administrative Reforms and suitable action to clear the shortfall will be 
taken in consultation with the Department of Personnel and Administrative 
Reforms. 

[Ministry of Works and Housing (Works Division), O.M. No. 
21012(2)/79-EW-12 dated 8th January, 1980] 

RecommeDdatiOD Serb! No. 6 (Para l.ll) 

The Committee note that the procedure being followed by the C.P.W.D. 
for recruitment of personnel to man various categories of posts under their 
control. The Committee would like the C.P.W.D. to consider what further 
relaxations in standards could be given to Scheduled Castes and Scheduled 
Tribes at the time of examination / interview / recruitment so as to augment 
their intake in the services of the C.P.W.D. 

Reply of Government 

The relaxations provided in the Brochure on Reservation for Scheduled 
Caste/Scheduled Tribe are being given. 

In addition, in the case of the competitive examination for recruitmeDt 
of Junior Engineers this year we have brought down the percentage of 
qualifying marks for Scheduled Castes/Scheduled Tribes candidates to 35 
per cent overall as against 50 per cent in Technical and 55 per cent ~ 
gate for general candidates. Similarly for interviewing the candidates be-
longing to these communities, instructions have been issued to adopt a 
liberal attitude. 



To clear the shortfall in the grade of Stenographers Grade 'D' a scheme 
~ being drawn to give training in Stenography to Scheduled Cas~/Schedul
ed Tribe LOCs who may be willing and to appoint such trainees who may 
qualify in the tests to be held after completion of the tr'clining. If sufficient 
number of qualified candidates are not available, the question of lowering 
the standard for qualification in such tests will also be cOIl5idered. 

[Ministry of Works and Housing (Works Division), O.M. No. 
21012 (2)/79-EW-2 dated 8th January, 1980.] 

Recommendation Serial No. 14 (para No. 1.55) 

The Committee note the procedure being followed in the CPWO for 
filling up posts by promotion in various grades. The Ccmmittee deprecate 
that during the years from 1973 to 1977, the percentage of promotions of 
Scheduled Caste and Scheduled Tribe employees was most unsatisfactory. 
'n view of the fact that there arc very few Scheduled Castes and Scheduled 
Tribes in the higher posts in the c.P.W.O., the Committee would like the 
C.P.W.D. to explore swtable ways and means for affording greater promo-
tional opportunities to Scheduled Caste and Scheduled Tribe employees. 

Reply of GOvernment 

The observations made by the Committee have been noted. 

OUTing the years 1973-74, rosters were not being maintained properly 
and the precise reservations quota for Scheduled Caste and Scheduled Tribe 
posts had not been worked out. However, the shortfall in the higher grades 
was generally due to non-availability of the eligible candidates belonging to 
Scheduled Castes and Scheduled Tribes in the lower categories from which 
promotions were to be made Government would like to assure the Com-
mittee that the lapses which occured during 1973-77 would be recur. 

In the case of competitive examination for recruitment of Junior bgi-
neers, the percentage of qualifying marts for Scheduled Castes and Sch~ 
duled Tribes candidates bas been brought down to 35 per cent overall • 
against 50 per cent in tecbnical and 55 per cent in aggregate prescribed for 
general category candidates. Similarly, for interviewiog the 'lualifyin, 
candidates instructions have been given to the coocemed autboritia to 
adopt very liberal attitude in respect of Scheduled Castes aDd Scbeduled 
Tribes candidates as compared to the general category candidate •. 

In regard to .fiIlina up of the poets by promotioa, DepartmcDhII Pr0mo-
tion Committea are liberal in gradiDa the aeeament of ScbeduJed Caste 
aDd ScbcduIed Tnbe candidatcl wilen c:ompan:d to the p1IdiDp Pvea to 
aeueraJ caadidates. 

[MiaiItry 01 Worts and Housing (Works Division), O.M. No. 
21012 (2)!79-EW-2 dItOd 8th JID1WJ. 1980.] 



CHAPTER IV 

RECOMMENDATION/OBSERVATION IN RESPECT OF WHICH 
REPLY OF GOVERNMENT HAS NOT BEEN ACCEPTED BY mE 

COMMITIEE AND WHICH REQUIRE REITERA nON 

Recommendation Serial No. 7 (Para No. 2.ll) 

The Committet. &uggest that with a view to giving wider publicity to 
reserved vacancies and exploring possibility of securing more candidates, 
the C.P.W.O. should also intimate the reserved vacancies to the Directors 
of Social Welfare in the State/Union Territory concerned as laid down in 
Department of Personnel and Administrative Reforms O.M. No. 36034/2/ 
78-Estt(SCT) dated the 24th February 1978. The Committee also desire 
that copies of all advertisements issued by the C.P.W.O. should invariably 
be sent to the local Scheduled Castes and Scheduled Tribes MLAs and MPs 
as well as to the Members of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes so that they may also sponsor suitable Sche-
duled Cas~e/Scheduled Tribe candidates for employment in th..: c.P.W.O. 
The Committee further suggC'St that if adequate number of Schcdul~d Caste 
and Scheduled Tribe candidates are not available in any particular area, 
copies of all such notices should also be sent to the Employment Exchange 
of the adjoioing areas so as to attract maximum number of Scheduled Caste 
and Scheduld Tribe candidates for appointment to the pO'Sts in the c.P.W.O. 

Reply of Government 

Suitable instruct~ns have been issued to the Appointing Authorities 
in C.P.W.O. to intimate the reserved vacancies to the Director of Scheduled 
CastesfScheduled Tribes Welfare and Director of Social Wrlfare. Since 
wide publicity would be given through advertisements and endorsements to 
(;oncemed local authorities, it is hoped that candidates belonging to Sche-
duled Castes and Schduled Tribes would automatically get adequate notice. 
As regards notifying the vacancies to adjoining local Employment Exchang-
es in cas~ where Scheduled Caste/Scheduled Tribe candidates are not 
available through the local Employment Exchanges. the matter has been 
referred to Directorate General of Employment and Traioing for issue of 
suitable instructions in this behalf to all the Employment Exchanges in the 
country. 

J6 
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As regards, notifying the vacancieos to the local MLAs and MPs as wc1l 
;85 members of the Committee on the Welfare of Scheduled Castes and 
:Scheduled Tribes, it may be mentioned that this is a general question which 
is to be made applicable to aU the Departments of Government of India. 
The Department of Personnel and Administrative Reforms are the proper 
:authority for issuing general instructions in this regard. The rccommenda-
.tion of the Committee has been forwarded to them for appropriate action. 

[Ministry of Works and Housing (Works Division), O.M. No. 
21012 (2)/79-EW-2 dated 8th January, 1980.] 

Comments of the Committee 

.Please see Chapter-I. 



CHAPTER-V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECf OF WHICH: 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN RECEIVED-

RecommeDdatioD Serial No. 3 (Para No. 1.17) 

The Committee would also like to be apprised of the recommendations/ 
suggestions made by the Departmental Committee appointed to look ioto-
as to why instructions received ifrom the Ministry of Home AffairsjDepart-
ment of Personnel and Administrative Reforms have not been implemented 
in the C.P.W.D. and its Regional Offices and the steps taken or proposed 
to be taken on the recommendations/suggestions made by thut Committee. 

Reply of Government 

An inter-dpartmental group was set up on 16.12.1978 with the follow-
ing composition:-

( 1) Director (Vigilance), Ministry of Works and 
Housing. 

(2) Deputy Secretary. Department of Personnel 
and Administrative Reforms. 

(3 Superintending Engineer (Inquiries), C.P.W.D. 
Its terms of reference are a~ follows:-

Convenor. 

Member. 

Member. 

(i) to find out the extent of non-implementation of the provisions 
regarding reservation for Scheduled Castes and Scheduled' 
Tribes in services; 

(Ii) to find out who are responsible for not implementing the said' 
wtructions, and 

(ill) to suggest steps to avoid recurrence of such lapses, if any, iD' 
the future. 

1be Group has issued a questionnaire for collecting the information OR" 
the relevant points to assess the present status of implementation of tho-
reservation orden. The Group has also visited IOIDC Regiooal Of6c:es •. 
The report is expected In January, 1980. 
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The Committee will be apprised of the recommendutions/suggelitions. 
made by the Inter-deparlmental Group after the repon is received. 

[Ministry of Works and Housing (Works Division), O.M. No. 
21012 (2)/79-EW-2 dated 8th January, J980.1. 

Recommendation Serial No.4, (Para No. 1.18) 

The Committee are also distressed to note that a large number of 
posts in the C.P.W.D. have been kept outside the purview of reservation 
orders for Schedu:ed Castes and Sc4Ieduled Tribes. The Committee see 
no reason why reservatiun orders have not been applied to these posts 
and would like the Ministry of Works and Housing to review the wholo 
policy of making reservation orders applicabJe in toto to all the posts in 
c.P.W.V. in consultation with thl! .Department of Personnel and A,dminis-
trative Reforms. 

Reply of Government 

The reservation orders for Scheduled Castes and Scheduled Tribes. 
are being applied in C.P. W.O. to all the posts in respect of which in-
structions have been issued by the Depanment Otf Personnel and Adminis-
trative Re[orms. The reser·.'ation orders do not apply to Senior Class I 
posts above the level of Executive Engineers and equivalent. These posts 
are very limited in number as compared to the total strength of the c.P.W.O. 

Since the recommendatilln made by the Committee relates to tho 
general policy the Government regarding reservation for Scheduled Castesl 
Scheduled Tribes, the Department of Personnel and Administrative Re-
forms have been requested to examine the whole matter and take appro-
priate action. 

[Ministry of Works and Housing (Works Division O.M.No. 
21012 (2)/79-EW-2 dated 8th January, J980.} 

Recommendation Serial No. 12 (Pan No. 2.34) 

The C.ommittee would further recommend that where the requisite 
number of Scheduled Castes and Scheduled Tribes fulfilling even the re-
laxed standards are not available to fill the reserved vacancies, the ap' 
pointing authorities ~hould select for appointment, the best amOllJ tho 
Scheduled Castes and Scheduled Tribes fulfilling the minimum educa-
tional qualifications prescribed for posts against all the reserved vacaac1e& 
and in service training given to them to bring them to the roquilite staD-
dard. In this connection, the Committee would also recommend that tho-
condition of previous experience for recruitment in the C.P.W.O. wboul4' 
be done away with so fM a. Scheduled Caste and Scbeduled Tribea CID-. 
didates are concerned. 
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Repl, of C.ovemment. 

Relaxation in regard to experience wherever stipulated in the Re-
.cruitment Rules has already been given to the candidates belonging to 
· Scheduled Caste/Scheduled Tribes communities. The recommendation of 
the Committee to recruit the Scheduled Caste and Scheduled Tribe candi-

· dates with minimum educational qualifications without previous experi-
.ence to be followed with in-serviee training, is of general applicability and 
has been referred to the Departmell~ of personnel and Administrative Re-

10rms for appropriate actiun. _ 

~Ministry of Works anJ Housing (Works Division), O.M. No. 
21012 (2)/79-EW-2 dated the 8th JanuarY,1980.] 

RecommendatioD Serial No. 12 (Para No. 1,34) 

The Committee are unhappy to note that though rosters are being 
maintained by the C.P. W.D. and it'; Regional Offices for different cate-

· gory of posts from the date of application of reservation orders for 
Scheduled Castes and Scheduled Tribes but rosters for the earlier periods 
are not afailable with them. The Committee, during the course of evi-
dence, had taken the opportunity to examine some of the available r0s-
ters maintained by various Regions of the c.P.W.O. and noticed that in 
some rost<:rs, wrong figures have been shown and dates of appointments 
have been prepared in one day and in one handwriting. The Committee 
Officers concerned there lire cuttings and 'Some of the rosters appear to 
have been prepared in one day and in one handwriting. The Committee 
can not but conc~ude that the rosters are not being maintained properly 
and in accordance with the instructions issued by the Department of Per-
sonnel an d Administrative Reforms in this regard. Since the rosters 
maintaine(\ by the C'.P.W.D. and it~ Regional Offices are neither in good 
shape nOr in good orders. instructions have since been is'Sued that the 
1I'0sters would be main.tained in printed and bound iform by all the offi-
cers of th': C.P.W.D. The Committee consider it a serious lapse on the 
part of olficers cClncerned and would like that this matter should be 
looked into thoroughly and report submitted to the Committee. The Com-
mittee need hardly st.ress that rosters are the only mehani mechanism 
through which a watch i~ 1cept on the proper placement of Scheduled 
Castes and Schedu'ed Tribes in services against the vacancies reserved 
for them. In fllct they arc 1cingpins on which the whole system of imple-
mentation of reservation orders rests and their proper maintenance keeps 
the autho~ities concerned informed Of the representation of Scheduled 
Castes anll Schedu<led Tribes at t~e various points in different posts and 
the shortfll1ls. if any, clln be detec.ted immediately. The Committee would, 
therefore, need hardly streSs that rosters should be properly maintained. 
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by the C.P.W.D. and these should be checked regularly by the competellt 
authority and duly signed certificate of checks made thereon. Discrepan-
cies notic, d during the inspection of rosters should be rec~ified imme-

.diateJy and also brought to the notice of the Head of the Department. 

Reply of Government 

The observation mllde by the Committee have been noted. 

Government regret that there has been a lapse on he part of officers 
concerned to maintain rosters properly and in accordance with the instruc-
tion'S issued by the Department of Personnel and Administrative Reforms. 

As already stated in reply to recommendation No. 3 Para 1.17, a group 
'consisting of Director (Vigilance), Ministry of Works and Housing. Deputy 
Secretary, Department of Personnel and Director of Works and Housing 
CPWD has been constituted with the following terms of reference:-

(i) to find out the extent of non-implementation of the provisioo. 
regarding reservation for Scheduled Castes and Scheduled 
Tribes in services; 

(ii) to find out who are responsible for non-implementing the said 
instructions; and 

(iii) to suggest step~ to avoid recurrence of such lapses, if any, in 
future. 

The group has bt'cn asked to complete its deliberations and submit It I 
report by 31st January, 1980. Thereafter, a further report would be sub-
mitted to the Committee. 

2. The Cell under the Liaison Officer of the Office of Director General 
(Works) has prepared a chock list of items to be verified. This chock list 
will be utilised for inspecting the work of the Uaison Officers in the IIUb-
ordinate formations 81 alro the work of the SEt (Coordination), who are 
responsible for recruitment. The inspections Of the SEt (Coordination) 
Offices at Delhi nDd Calcutta has since been completed. 

(Ministry Off Works and Housing (Works Division), O.M. No. 
21012 (2)/79-EW-2 dated 8th January. 1980.] 

Recommendation Serial No. 15 <Para No. 2.56) 

The Commitce also stress that aD the posts reserved for Scheduled Cutes 
and Scheduled Tribes in the promotion CP,Iota should be actually filled in by 
them. They suggest tha' in case the required number of. Scbcdulcd Cutes 
and Scheduled Tribes are not available in the eligibility zone. they should 
be promoted either by extending the existiD, zone of consideration or by 
haYing a separate ZODe or considendon for Scheduled CeRe and ScbeduJod 
Tribe employees. 
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Reply of Government 

Posts filled by promotion fall under two categories: one by promotion. 
on the basis of seniority subject to fitness and the other, promotion hy the 
method of selection to the post in a given rone of consideration. If suffi-
cient number of candidates belonging to these communities are not available 
on account of their not having fulfilled the eligibility period, the vacancies 
are kept for them to be filled by them as soon as they become eligible. As 
regards the second method, the zone of consideration is fixed by the Depart-
ment of Personnel and Administrative Reforms as 5 to 6 times of the number 
of v8canci;!s at any given stage. In the caSe of promotion upto class III, 
two separate lones consideration are adopted: one for the general candidates 
and the other for the Scheduled Caste and the Scheduled Tribe candidates. 
There is thus no difficult) in obtaining enough candidates of the Scheduled 
Castes and Scheduled Tribes Communities for promotion by selection 
method. However, in tbf. cases of promotion from Class III to Class II to 
the lowest run.g of Class I, the existing instructions of the Department, from 
class II of Personnel and Administrative Refonns do not 'Permit separate 
Zones of consideration nOr do not permit separate zones of consideration, 
nOT do these provide fer carry forward of vacancies reserved for Scheduled 
Caste and Scheduled Tribe candidates, if sufficient number of officers of 
these communities are not available within the selection 7.one. This 
recommendation has, therefore, to be considered by the Department of 
Personnel and Admini~trative Reforms for issuing general orders on the-
subject; a reference has been made to that Department. 

[Ministry of Works and Housing (Works Division), 
O.M. No. 21012 (2)/79-EW-2 dated 8th January, 1980.] 

Recommendation Serial No. 16, (Para No. 1.57) 

The Committee bave a fear that many a Scheduled Caste and Scheduled' 
Tribe employees have been superseded in the C.P.W.D. in the past. 
The Committee are as a rule against the supersession of any Scheduled Caste 
or Scheduled Tribes cmp~oyee and desire that they should be promoted, not 
withstanding their suitability for the post to which they are being promoted 
and then given-in-service training to make them better equipped for that 
post. 

Reply of Govel1Ullellt 

Normally there are not cases of superssion of "Scheduled Cams 
Scheduled Tribes as long as they are found fit for promotion to the post 
under consideration. It is only these Scheduled Caste and Scbeduled Tribe 
caDdidates who are not found fit on the basis of their record of Sft'Vice, who 
are left out of the panel. In the case of selection post, if any Scheduled 
CutelScheduled TIrbe candidate is supeneded, it will be only by Scheduled 
Caste aDd Scheduled Tribe candidates obtaining a hiaher aracfinI and DOt by 
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:general candidates. In both the methods of promotion relaxed standards 
are always adopted in the case of Scheduled Caste and Scheduled Tribe 
candidates as compared to the general candidates. 

As regards the recommendation made by the Committee to promote 
Scheduled Caste/Scheduled Tribe employees notwithstanding their unsUit-
ability, the Department of Personnel and Administrative Reforms has been 
<requested to take appropriate action. 

[Minisry of Works and Housing (Works Division), O.M. No. 
21012(2) f79-EW-2 dated 8th January, 1980.] 

Recommenchtion Serial No. 22 (Para No. 2.85) 

The Committee note that the work-charged staff in C.P.W.O. is made at 
-one level and the confirmation is made at the Zonal level. The Committee 
further note that a Committee appointed by the C.P.W.O. to devise means 
by which reservations at the time of receruitment as well as confirmations 
could be attended to at one place, has since submitted its recommendations 
which are under examination. The Committee would like to be apprised 
~f the decision taken in this regard and they hope that the anomalies created 
in the matter of applying reservation orders at the time of recruitment and 
'confirmation done at different levels have since been rectified. 

Reply of Govemmeaf 

The Report submitted by the Committee set up to go into the problems 
of work-charged staff in C.P.W.O. has been remitted back to the Com-

mittee for certain clarification. The Parliamentary Committee ,,;11 be 
apprised of the final decision. A reference has also been made to Depart-
ment of Personnel and Administrative Reforms on this issue seekin, 
darifications on certain aspects of the matter. 

[Ministry of Works and Housing (Works Division) O.M. No. 
21012(2)f79-EW-2 dated 8th January. 1980.] 

Recommendation Serial No. 14 cr.,. No. 2.90) 

The Committee also Ifeel that ordinarily vacancies reserved for Scheduled 
Castes and Scheduled Tribes should be filled in by the candidatell belongin, 
to respective communities only so that the need to fill in the vacancies 
reserved for Scheduled Castes and Scheduled Tribes and vice-v"sQ at the 
end of the third year of carry-forward of vacancies is obviated. The C0m-
mittee would. therefore. suggest that all possible efforts should ~ made 
by the Central Public Works Department to find Scheduled Cute/Scheduled 
Tribe candidates for all the posts reserved for them. If, however, such 
candidates are not available to fill an the reserved posts, then the exchange 
of vacancies should be reserved to in the very tint year. 
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Reply of Govemmeat 
The instructions issued by the Department of Personnel and Adminis-

trative Reforms were being followed. The proposal of the Committee re-
garding exchange of vacancies between the Scheduled CastesfScheduled 
Tribes in the very first year has been referred to the Department of 
Personnel and Administrative Reforms for appropriate action. 

[Ministry of Works and Housing (Works Division) O.M. No. 
21012(2)f79-EW-2 dated 8th January, 1980.] 

Recommendation Serial No. 25 (Para No. 3.14) 

The Committee are distressed to note that the representation of Scheduled 
Castes and Scheduled Tribes in almost all categories of posts in the Central 
Public Works Department is far below the quotas reserved for them. They 
regret to be informed that the main reason. for not filling vacancies reserved 
tor Scheduled Castes and Scheduled Tribes is the non-availability of suitable 
candidates belonging to these communities. The Committee feel that there 
is no dearth of suitable Schedueld Caste and Scheduled Tribe candidates. 
There are instances when the candidates qualifying and appearing in the 
select list prepared by the Union Public Service Commission for Group 'A' 
posts remained unemployed. As such the argument advanced by the 
Ministry of Works and Housing/Central Public Works r>opartment is not 
tenable. The Committee deplore tnar no serious efforts worth the name 
have been made by the Ministry of Works and Housing and tbe CPWD fill 
in all the reserved posts by Scheduled Castes and Scheduled Tribes as is 
evident from the arguments advanced by their representative during evi-
dence. In the circumstances, the Committee can not but conclud~ that 
extent orders on the subject are neither being followed in letter aDd spirit 
by the appointing authorities of the CPWD nor adequate attention is being 
paid to improve the situation. The Committee are convinced that unless 
concerted efforts are made by the CPWD, the shortfall in the representation 
of Scheduled Castes and Scheduled Tribse can not be wiped out. The 
Committee, therefore, urge that the reservation orders should be rigidly 
followed so that all the reserved vacancies reserved for Schedu~ed Castes 
and Scheduled Tribes are actually filled in by them and shortfans are 
obliterated within a period of one year. The Committee suggest that 
special recruitment to recruit Scheduled Castes and Scheduled Tribe candi-
dates only against the reserved vacancies in various catecories of posts 
should immediately be resorted to. The Committee would also like the 
Ministry of Works and Housing and the C.P.W.O. to consider whether a 
Schedu'ed CastefScheduled Tribe candidate could not be appointed on the 
basis of minimum educational qualifications required for the post and then 
given in-service training '0 make him suitable for that post. It has also-
been admitted during evidence that there is likely to be a huge backlog ilt 



25 
promotions/confirmations etc. which has been promised to be cleared sooo. 
The Committee hope that a sincere effort would be made to clear thi5 
backlog. It is also not clear whether the reservation has been made in 
accordance with the rules as regards tor the earlier periods are DOt available. 
The Committee strongly recommend that the number of posts required to 
be reserved should be worked out on the basis of strength and backlog 
should be cleared. 

The Committee further recommend that in order to ensure compliance 
qf the above, a mini Cell hellded by Senior Officers well versed in establish-
ment matters be set up for a specific duration to work OUt the details on 
the basis of which the backlo!! should be taken up for clearance by meth04h 
suggested by that Cell. 

Reply of Government 

Shortage of Scheduled Caste and Scheduled Tribe employees in the-
various categories of posts in the CPWD exists, mostly in categories 'C' 
and '0'. One of the contributing factors in the non-availability of officers 
of requisite qualifications and experience for the posts required In a 
Technical Department like Central Public Works Department. Efforts are, 
however, being madc to gct suitable candidates bck>nging to tbese com-
munities to man these posts meant for them. They are being canied for-
ward from year to year only with the hope of getting them filled, by lOme 
means or the other, at the appropria~e time. 

As observed by the Committee, the Director General of Worles had 
constituted a Cell consisting of the Director of Administration, CPWD-
and a Superintending Engineer (Enquiries) CPWD to work out the details 
on. the basis of which the backlog in the recruitment in tbe various grades 
of the CPWD should be laken up for clearance and to suggest steP'! for 
proper maintenance of rosters. The Cell is expected to complete its job 
and submit a report by the 31st December, 1979. 

[Ministry of Works and Housing (Works Division) O.M. No. 
210l2(2)/79-EW-2 dated the 8th JanlUlry, 19&0.]' 

RecoIDJllelldatioa SerIal No. 29 ( ...... No. 3.15) 

The Committee would further like to be apprised of the decision taken 
on the suggestions made by (he Ministry of Works and Housiog to improve 
upon the performance prescribed by the Department of Penonnel and· 
Administrative Reforms for ~ubmislion of annual .tatemenu with regard 
to represeutation and intake of Scheduled Castes aDd ScbeduJecI Tribes in 
the services of various M"mistriesfDepartments at the Government of India .. 



Reply of Govemment 

In the light of the recommendations made by the Committee, the SCT 
'Cell in the Ministry of Works and Housing has taken up the matter with 
the Department of Personnel and Administrative Reforms to revise the 
.performance as advised by the Committee. 

[Ministry of Works and Housing (Works Division) O.M. No. 
21012(2)/79-EW-2 dated the 8th January, 1980.] 

Recommendation Serial No. 31 (para No. 4.7) 

The Committee note that Works in the C.P.W.D. are normally awarded 
''On work orders upto Rs. 1 lakh in Construction Division and Rs. 1.5 lakhs 
in Maintenance Divisions of the C.P.W.D. and no preference is given to 
Scheduled Caste and Scheduled Tribe Contractors in this regard. The 

-Committee feel that, other things being equal, preference should be given 
to Scheduled Caste and Scheduled Tribe contractors for the award of such 

.contracts. 

The Committee also desire that petty contracts upto a value of 
:Rs. 10,000/- should only be allotted to Scheduled Caste and Scheduled 
Tribe persons on nomination basis and if necessary, the rules may be 
,amended accordingly. 

Reply of Government 

During the course of oral evidence, it was pointed out to the Depart-
'ment that Ministry of Railways are giving certain concessions to the petty 
contracts belonging to Scheduled Caste/Scheduled Tribe. The Ministry of 
Railways have been addressed to intimate the relaxations/concessions being 
extended by them to such petty contracts. Action to implement such re-
laxations etc. wilt be taken ('n receipt Qf a reply from the Ministry of 
:Railways. 

[Ministry of Works and Housing (Works Division) O.M. No. 
2t012(2)/79-EW-2 dated the 8th January, 1980.] 

Recommendation Serb) No. 32 (pan No.4. 12) 

The Committee desire that applications for grant of leans for house 
'building purposes from Scheduled Caste and Scheduled Tribe employees 
should be considered on priority basis and house--building advances, as far 
as possible should not be refu!icd to them. The Committee also desire that 
the desirability of charging differential rate of interest from Scheduled Caste 
and Schedu1ed Tribe employees should also be explored aad, if necessary. 

-concerned Ministry should also be approached for the purpose. 
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Reply of GoTenuDlllt 

The suggestion of the Committee in regard to grant of loans for boule-
building and the desirability of charging differential ratt\ of interest from 
the Scheduled Caste and Scheduled Tribe employees is being cnmined by 
the Housing Division in the Ministry of Works and Housing. 

[Ministry of Works and Housing (Works Division) O.M. No. 21012 
(2) /79-EW-2 dated the 8th January, 1980.] 

NEW DELHI; 
April 8, 1981 ---
ChilitTa-18, 1903 (Saka). 

R.R.BHOLB, 
Chairmtlllt 

Committee on the Welftll't nf 
SCMduled Castes wmd 

Scheduled Tribes. 



APPENDIX 

A.d,.... of the 4cdoa .... by Gover.... _ the reconuaeadadoaa 
coata1aed In ,be 29th l\epart of the CoJDJD1U •• 

(Vid. Para 3 uf Introductiun) 

I. Total number of recommendations 33 

II. Recommendations which hav~ been accepted hy Government (vid, 
Reconunendation~ SI. Nos. I, ~, H, 9, 10, J I, 17, 18, 19, ~O, 
2J, ~3, ~6, 27. 211, :io and 33)· 17 

III. 

Percentage to the total 

R.ec()mm~ndations which the Committee do not desir~ to furslic in 
view of Government's replies (vidt Recommendations S . Nos. 5, 
6 and 14) 

NlI~iJer 

Percentage to the total 

IV. Recommendations in r"'peet of which reply of Government has not 
heen accepted alld which requirc./reiteratioll (vide Recommenda-
tiun SI. NO.7) 

NumiJer 

Percentage to the total 

V. Recommendations in respect of which final replies of Gov~rnment 
have 1I0t been received (vide Recommendations at SI. NO! 3, 
4. 12.1:\.15. 16,22, 24. ~5. <lg, 31 and 32) 

Number 

Pen:entage tu the tutal 

51 

'1 

'1 

I~ 

37 
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